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0.A. No,.10689/64

Hon'ple M. Justice S.R. Singh, V.C.
Hen 'b le I‘-’ro D_oRo Ti‘q'\lari. A.?fi.

Sri O.P. Gupta learned counsel for the applicant
has filed Misc., Application Ne.443©/64 seeking permissien
to withdrew the O.A. with liberty te file a fresh C.A.
He has also filed Vakalatnama and no ebjecticn certificate
from the previocus counsel. It is stated by Sri O.P. Gupta
learmed counsel for the applicant that applicant®s
representatien has been rejected vide erder dated 23.6%.84,
therefere, the applicant wants te file a fresh O.A.
challenging the erder rejecting his representation.

In the circumstances, therefore, Misc. Application

No.4436/04 is allowed. U.A. is dismissed as withdrawn
with liberty te file a fresh 0.A,

Ao VeCo.
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